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Separate paging is given to this Part in order that it may be filed as a separate compilation.

MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 20th March, 2025/Phalguna 29, 1946 (Saka)

The following Act of Parliament received the assent of the President on the
20th March, 2025 and is hereby published for general information:—

THE APPROPRIATION ACT, 2025
No. 2 or 2025

[20th March, 2025.]

An Act to provide for the authorisation of appropriation of moneys out of

the Consolidated Fund of India to meet the amounts spent on certain

services during the financial year ended on the 31st day of March,

2022, in excess of the amounts granted for those services and for that
year.

BE it enacted by Parliament in the Seventy-sixth Year of the Republic of India
as follows:—

1. This Act may be called the Appropriation Act, 2025.

2. From and out of the Consolidated Fund of India, the sums specified in
column 3 of the Schedule, amounting in the aggregate to the sum of one thousand
two hundred ninety-one crore, thirteen lakh, seventy-five thousand, one hundred and
seventy-four rupees shall be deemed to have been authorised to be paid and applied
to meet the amounts spent for defraying the charges in respect of the services
specified in column 2 of the Schedule during the financial year ended on the
31st day of March, 2022, in excess of the amounts granted for those services and for
that year.

Short title.

Issue of Rs.
1291,13,75,174
out of the
Consolidated
Fund of India to
meet certain
excess
expenditure for
the year ended
on the 31st
March, 2022.
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Appropriation. 3. The sums deemed to have been authorised to be paid and applied from and
out of the Consolidated Fund of India under this Act shall be deemed to have been
appropriated for the services and purposes expressed in the Schedule in relation to
the financial year ended on the 31st day of March, 2022.



Sec. 1] THE GAZETTE OF INDIA EXTRAORDINARY
THE SCHEDULE
(See sections 2 and 3)

1 2 3

No. Excess

of Services and purposes Voted portion Charged portion

Vote Total

Rs. Rs. Rs.
6 Department of Fertilisers ............cccoooeiiiiiiiiniiininn, Revenue 493,37,93,293 493,37,93,293
18 Ministry of Defence (Civil) Revenue 3,16,544 3,16,544
39 PenSIONS. ...ovietii e Revenue 742,56,55,188 742,56,55,188
84 Ministry of Railways..........cocooviiiiiniiinin. Capital 55,16,10,149 55,16,10,149
ToTAL 1235,94,48,481 55,19,26,693 1291,13,75,174

DR. RAJIV MANI,

Secretary to the Govt. of India.
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